|

CENTRAL AOMINISTRATIVE TRIBUNAL

.50 arm rwn we

. -~ ADDITIONAB BENCH, CALCUTTA,

L)

V. M A.N0J4B2 of 2001
N .
(A*ns‘,s,ing out of DA 564/92)

Date of Order : 22~ JUNE=2001,

[ e

$MT, ASHALATA SANTRA
U
UNION OF_INDIA & ORS,

Counsel for the applicant : fMr, A.Chakraboty
Counsel for respondents ¢  Fire PeChatterjese

PRE SENT s HONYBLE MR, JUSTICE S.NARAYAN, U,Ce
HUN' BLE MR, LoR.Ke PRASAD, [(A)

0 R D E R

Upon hearing theks lsarned cOunsel
eppearing dn the either side and on perusal of the record,
this iosce Application is allowed and, accordingly, it
is directed that amendment sought for by way of insertion
of 4(8) & 5 be accordingly emended in the main O, Ae

This Misce Application is, accordingly,
digposed of., ‘ |

Let the D,As be listed again on
25.0642001 at 02,30 P M for Further hearing as Parte
Heard matter, .
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